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Mr.sh iv Kumar,f counsel for applicant.
- Mr . T WP .oharma, . counsel for respondents.

This Ma was filed by the applicant for a direction
to the reSpondents to consider the case of the applicant
for appoi ntme{«ht on the post of Group~-D with all
consequent ml/ benefits. :

Admlttedly, the applicant has filed this
application u/r 24 of the CAT- (Procedure) Rules, 1987,
wh ich prov1des as under z=- .

w24 . Orders and directions in certain cases. -
The Tribunal may make such orders or give such
direct'ions as m3y be necessary or expedient to
give eéffect to its orders or +o prevent abuse
of 1t? process or to secure the ends of justice.”

In view of the provisions contained zforesaid
rule, we do’ not find any basis to give direction to
the respondents which are necessary for implementing
the order qf this Tribunal passed on 10.3.93 and hence

this MA is |dismissed as having no merits.
f

| .
‘0;\,9\, .{,‘b : A

(A .P .NAGRATH) (S .R-AGER WAL)
MEMBER (A&) MEMBER (J)




